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ORDER
Per Bench,

These appeals by the assessee pertain to assessment years 2006-07, 2008-09, 2009-10,
1010-11 and 2011-12.

2. Shri Percy Pardiwalla, learned Senior Counsel appearing for the assessee, at the outset,
submitted that the assessee has opted for settling the dispute arising in these appeals by filing
applications under the Direct Tax “Vivad se Vishwas Act, 2020”. In support, copies of Form No.1
and 2 were submitted before us. On a suggestion from the Bench, the learned Counsel fairly
accepted that the appeals may be dismissed as withdrawn, however, the assessee may be
granted liberty to seek restoration of the appeals if, due to some unforeseen reasons, the
applications filed under the “Vivad se Vishwas Act, 2020” are not accepted by the department.
The Learned Departmental Representative did not have any objection to the aforesaid

submission.

3. Having heard the parties and considering the fact that the assessee has already applied
for settling the dispute arising in the present appeals under the “Vivad se Vishwas Act, 2020”,
we are inclined to dismiss these appeals as withdrawn. However, in the unlikely event of
assessee’s application filed under the “Vivad se Vishwas Act, 2020” being not accepted by the
department, liberty is granted to the assessee to seek recall of this order and restoration of the

appeals.

4, In the result, appeals filed by the assessee are dismissed with the aforementioned

liberty.
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Order pronounced in the Open Court on this 11 /01/2021.

Sd/- sd/-
(PRAMOD KUMAR) (SAKTUIT DEY)
VICE PRESIDENT JUDICIAL MEMBER

Mumbai, Dated : 11 /01/2021.
Pavanan, Sr.P.S (on contract)
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